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8HR) B. K. DASCHOWDHURY: Mr. 
Deputy ea ~  Sir, yesterday we had "'l 
occasion to hear the h'ln. Minister of State. 
Shri Azad. But I mu,t say that the Minister 
would not s!'ow hi' dynamism and he could 
not make his dynamic leade\"!lhip felt in the 
Department f nr which he is in ch ITge. 

I must say one word about tbe Labour 
Ministry. The entire Labour Ministry has 
lOt three mioisters. 

MR. DEPUTY-SPEAKER' The hon. 
Member may conlinue on Monday. 

16.00 bra. 

CONSTITUTION (AMENDMENT) BILL" 

(Amendment of a,tlcle116,1'I, etc.; 

I ~ ~  ~~ 

t f.!; 1lror il; ~ if arrit ~ m 
m ~ 'liT ~ ' ' ~ t 

;;nit I 

MR. DEPUTY-SPEAKER: The 
question is : 

"That Icave be granted to introduce a 
Bill further to amend tbe Constitution of 
India". 

1 h. mfl,ioll w .. , adopted. 

COMPANIES AMENDMENT) BILL * 
(/n.<.,lIon ofllf!w Sect/o"., 224;/, 

2248, ond 224Cl 

SHRI CHINTAMAN) PANIGRAHI 
(Bbubaneswar) :) beg (0 move for leave to 
introduce a BiU further to amend tbe 
Companies Act, 1956. 

MR. DEPUTY-SPEAKER: Motion 
moved : 

"That leave be granted to introduce a 
Bill further to amend the Companies 
Act, 1956" 

SHRI S.  S. KOTHARI (Mandsaorl: I 
rise to oppose introduction of the Bill. This 
is a very important matter. I am surprised 
a senior member like the Mover has 50ught 
to Introduce a Bill entitled the Companies 

~nd ent  Bill, 1970, which suggests that 
no person shalt be an audilor of More than 
five c')mpaoies. This i. ao unwarranted 
attack on ~ t hononrable profession. They 
are entitled to attack any prGfession they 
like-that is a different matter. What I am 
concerned with is the contitutional aspect. 
Art. 19(1) \g) .ays tbat all citizens shall have 
the right to practise any profession or to 
carryon any occupation, trade or busine's. 
It also provides in clause 6  : 

"Nothing in sub·clause (A) of the !laid 
clause shall affect the operation of any 
existing law in so far as it imposes or 
prevents lhe State from making any law 
imposing, in lhe interest. of the general 
public, rea30nahle .. estrictions on the 
exercise of the rigbt conferred by tbe 
said sub-clause ... " 

Reasonable restrictions caD be imposed on 
the right to exercise allV profession. The 
questi(ln is whetber this restriction that a 
person shall not audit more than fiY" limited 
compani.. is reasonable or not. It is like 
prescribing that a labourer shall not work 
for "'ore than half an hour and if he does, 
he would be violating a provision like this. 
In this case, if aD auditor hRs only five 
companies to audit during a whole year, he 
would starv" all the while He can finish 
his work in 5 to IS days aod tben probably 
he would bave to com" to Parliament and sit 
here like me. 

Basu in his Commentary says on the 
coOllitutional aapect in p. 503 : 

"It also follows that the court is not 
concerned with the necessity for the 
impugoed legislation or the wisdom of 
the polic'Y under lying it put only whether 
the restriction is in excess of tbe 
requirement"-

thl! is very important-· 

"and whether it is Imposed in an 
arbitrary manner". 

Further: 

"The expression 'reasonable restric-
tion' connotes that the limitation 

"Ppblilhed in the Guette of India Extraordinary Part II, section 2, ';;ed24:4.70: 


